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(44 of 1958) this House do proceed to
elect, in such manner as the Chairman may
direct, two members from among the
members of the House to be members of
the National Shipping Board with effect
from the date of reconstitution of the
Board."

The question uas put and the motion was
adopted.

RE. QUESTION OF PRIVILEGE

SHRI A. G. KULKARNI (Mabharashtra);
Sir, I want to draw your attention to the
notice of privilege motion given by me.
Please bear with me for a moment. An hon.
Member of Parliament has cast reflection ...
No, Sir, I have given a privilege motion. It is
my right to draw your attention to it. It is
against the coduct of a Parliamentary
Committee. He has questioned the motive

MR. CHAIRMAN: You cannot raise it
like this.
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SHRI P. N. SUKUL (Uttar Pra-desh): Sir it
involves the prestige of the House.
(Interruptions)
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SHRI A. G. KULKARNI: Why should I
come there, Sir? Because Bofors is not only a
red rag, now it is the prime motive of some of
my friends to bring the Government to
disrepute.

MR. CHAIRMAN: You give it to me. I
will consider it.

SHRI A.G. KULKARNI: I would plead
with you, Sir, this motion
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to disrepute. The words used are— Sir, would
you allow me?... (Interruptions) ... He has
used the words ... (Interruptions)

SHRI PARVATHANENI UPENDRA
(Tamil Nadu): Sir, have you allowed him to
raise it?

SHRI A. G. KULKARNI: He has tried to
denigrate Parliament.
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SHRI A. G.  KULARNI: Sir, what does it
mean? Sir, have you heard me?
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SHRIA. G. KULKARNI:

Fea 1 A1 A e Ll am
standing here and moving the privilege motion.
It is for you to accept it.
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SHRI A. G. KULKARNI; An hon.
Member has imputed motives to a

Parliamentary Committee. He has denigrated
Parliament. (Interruptions)

SHRI P. N. SUKUL: Sir, you have to
uphold the prestige of Parliament.

-

SHRI A. G. KULKARNI: You have to
uphold the prestige of Parliament.
(Interrupttionsi) ...

MR. CHAIRMAN: 1 know... (In-
terruptions) ... Let me consider the whole
thing.

SHRI A.G. KULKARNI: Sir, either you
hear me... (Interruptions) ...

MR. CHAIRMAN; You write to me.

SHRI A.G. KULKARNI; Tomorrow you
hear me—I don't mind.

MR. CHAIRjMAN: Tomorrow you
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SHRI A.G. KULKARNI; I have given MR. CHAIRMAN: I will read it, but not
notice. here... (Interruptions)... I am not going to

MR CHAIRMAN: I am not permitting
you. ST AW sveeft & . . . (ouwerw)

Don't take undue advantage of your age...
(InterVuptiorw)...
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SHRI L. K. ADVANI;
Mentions... (Interruptions’)...

Special
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Nothing will go onrecord. He is speaking
without any permission.
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Nothing will go On record... (Interruptions)
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I am not permitting anybody
(Interruptions)...

SHRI A.G. KULKARNI:
here.

Read my notict

decide it now: I have told you already. There
the matter ends. Please, please.
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SHRI JASWANT

kk

SINGH (Rajas than):

MR. CHAIRMAN; No, No, please.
(InterruptionsqLLL  Nothing will go on
record... (Interruptions).. d have
said
"No". WY H ¥ HAT Wl ¥y
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SHRI JASWANT SINGH:

IMR. CHAIRMAN: Nobody has been
named. It has not gone on record. Kindly sit
down... (Interruptions)... It is not going on
record. Kindly sit down. If you speak, then he
speaks, then another Members speaks. You
are not on record. No. Your name is not on
record. The matter ends.
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SHRI JASWANT; * *

MR. CHAIRMAN; My throat is sore but
not so sore that you cannot hear me.

SHRIJASWANT; **

SHRIA G. KULKARNE: ** SHRIPNSUKUL; **#

MR. CHAIRMAN: Whatever they say,
either from this side or from that side, will
not go on record.

SHRI SATYA PAL MALIK:

CHAIRMAN: #1571 T4 & franeg
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SHRI- SATYA PAL MALIK: * *

MR. CHAIRMAN; Please sit down.
Kindly sit down. Mr. Advani will make a
special mention.
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SHRI RAM AWADHESH SINGH

(Bihar); o *
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SHRI SATYA- PAL MALIK:

CHAIRMAN; 5155 527 =71fzw, a5
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I cannot permit, under the garb of making a

point of order, raising a question.
SHRI SATYA PAL MALIK: * *

MR. CHAIRMAN: You know it, you are a
senior Member.

*Not recorded.

* * MR.

* % (MR.
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